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IN THE CENTRAL ADNINIS IJiI VE TRIBUNAL 

CU TTACK B ENCH:CU TTACK. 

ORIGINAL APPLICAUON NO. 256 OF 1999.   

cuttack, this the 10th day of January,2000, 

GIRIJASHANKAR SRIOHANDAN MOHAPATRA. 	.. 	APPSIONT. 

-VESUS- 

UN I ON OF I N U IA & 0 THERS. 	... 	... 	 RESPOND EN M. 

3R INSTCONS 	 / 

I. 	whether it oe referred to the reporters or not7 Y4 I 
2. 	whether it Oe circulated to all the Benches of 

the Central Adilinistrative Iriounal or riot? 	N. 
so'P2. 

VICE-CHAI*4e 2 C 



CTRAL ADMINI3TRAJVE TRI3UNAL 
CU £TACL B ENCH :CU JACi\. 

ORIGINAL APPLICA']ION NO. 256 OF 1999. 

dttack, this the 10th ay of January,2000. 

0 R A M: 

THE IIONOURA]LE MR. SONATH S0M,7ICE-CHAIRMAN. 

IN THE MArTER OF: 

SIIRI GIRIJASHANiAR SRICHANDAN MOHAPATRA, 

Aged aooit 49 years, S/o.Late 3ainsidhar 

lvi o1apa tra, At/PD. A tha r3anki, s. p tad eep, 

1ia.Kujang,Dist.Jaatsinghir(0rissa), 

ncw working as an AsSisflt Teacher*, 

in SGJ,th Eastern ai1way Sohool,paradeep. 

... 	PEflIIOIER. 

BY LEGALJ iACl IDNEi. ;M. UBABH Cli JAS, 
AQ VOC ate 

- VEkSUS- 

The Union of India, represented thrwgh 
the General Manager,sth Eastern 
Rai17ay, Ga rd en Readh, calcu tta. 

The Di vi si :nal Railway Nariager, 
SOith Eastern ai1way, 
Khurda Road Division, 
At/PO.Jatfli,DiS t.Khurda. 

The Senior Divisional Personnel cjfificer, 
SOJ.th  Eastern Railway,Khurda Roaa 
DivisiOn, At/po.Jatni,Dis t.KhUa. 

The 2111 Clerk, 
Cuttack Paadecp Railway choal Unit, 
At-OftiCe of the Seliior Divisional 
Personnel OffiCer,So.i th Estetn 
Railway,At/Po. Ja tni, Di s t. hu raa 

RESPONIDEN IS. 

BY LEGAL LRACITDNER: j'.5.5.L.Patflaik, 
AdCi]-. 	co-inset. 



0 RD ER 	 (o:AL) 

MR. SOMNATH SOM, \JICE-CHAI NAN; 

in this Orjainal Application u/s.19 of the 

drnjnjstrative Tribunals Act,15, the applicant has 

prayed for a direction to the Respdents  2 & 3 to 

release his prcuctivity Linked. Bonustor the year 

1991-92 and his loan from his provident iund Account 

of Rs.30,000/- within 15 days for his treatrnent.He has 

also asked for a direction to the Respondents not to 

deposit the GPF amount froth his salary till his retiremit 
prayer 

from service. The last/is 15or a compensation amount of 

Rs 50,000/- oecause of delay in sanctioning the GPF and 

consequent harassment to him. 

2. 	FoL the purpose of considering this original 

Application, it is not necessary to go into too many 

facts of this case. petitioner has stated in his 

original A.pliCation that he is entitled to Rs.1565/-

as pructivity Linked BOnUs for the year 1991-92 while 

he was serving as an Assistant reacher in South Eastern 

Railway,M. L. school, Bondarrinda under Cliakradharpu r 

ivision.Inspite of his varis rep res en ta ti ons, the 

amount has not been paid to him. ibat is the oasis for 

his prayer for getting the puBonus.I-lis further prayer 

is aoO-it the loan from the provident Rind Account. 

in paragraph 4.6. of the original Application,he has 

tated that in july,1993,he applied for a loan of 

Rs.30,000/- from his provident Rind for his cisj -i 

sister! s marriage but even though he was informed that 



the loan has been sancticned, the concerned dealing 

hand wanted to pay orioe and oecause the applicant 

JOV 
has not paid the bribe, release of loan was intentionally 

delayed. That is why, he has come up in this petition 

with the prayers referred to earlier. 

1~0 

RespCfldeflts,ifl their ccnter,have stated that 

on 	2. 5l999, the applicant has received the P.L .3 onus 

as also the loan against the provident fund accint. 

Respondents have stated that the apjlicant applied for 

provident v.und loan on 10.3.1999.A copy of the provident 

Fund loan, application has oeefl enclosed at Anfl(Ure-.R/l. 

Respondents have stated that as the amoint has already 

been received by him , this application has become 

inf Euc ticus. 

This matter has been fixed tay for hearing 

and final disposal at the stage of acimission.Learned 

Cc.insel for the Applicant is aosmtnor has any request 

been made on his oehalf seeking adjoirnment.As in this 

case,pleadngs have been complEted long ago,it is not 

possible to drag on the matter indefinitely.I view of, 

this, I have heard Ms.S.L,pathaik,learned Additional 

Standing CcdflSel appearing for the RespOddents and have 

also perused the recorjs. 

Applicant has pray& for p3onus for the year 

1991-924n this petition filed on 27,5.19.Respondents 

have stated that this amcxxnt has already been received 

by him on 2.5.1999 .EVen thoigh copy of the acunter has 
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oeen seved on the applicant, the applicant, has not 

filed any rejoinder.In viei of this, 	have to go by 

the statemen t of the Resindents that the P[JB onus 

has already oeen received by the applicartt on 2.5.99. 

prayer of the applicant,in this regard,has become 

in f mc bi w S. 

6. 	As regards the loan of Rs.30,000/- from his 

GPF acocunt, the applicant has mentioned in paragraph- 

4.6. of the Original AppliatiQn that he applied for 

loan in july,198 for his c4ision sister's marriage 

but from AnnexUre-1/l to the ccunter enclosed oy tie 

RespOndents,which is the applicdti.on of the applicant 

br loan, it appears that he applied for loan of 

Rs.30,000/- for his causion sister's marriage only in 

viarch, 1999 i.e. 10th lvlarch,1999. this application is for 

defraying the expenses in connection with his O.sion 

3ister's marriage but in the oiginai Application,he 

has mentioned that he applied the loan from his 

Provident Fund acocunt for incurring expendibire for 

his cin treatment. Whatever,jt may be, • as the applicHtjon 

for sanction of advance has been given on 10th March, 

199 and by 2.5.1999, the loan has been received by him. 

can not be said that the applicant has be&i 

intentionally harassed in any way. In view of this, 

this prayer has also become infmcb.iois and in consideration 

of the a3ove discussion 1, hold that the applicant has 

not oeen harassed in any way and therefore, there is no 

Cause for his claim of Rs.50,000/_ for compensation 



• 
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In any case, the Tribunal is not cpetent to alli 

such comepnsticn. 'this prayer is accoing1y rejected,. 

rhe last prayer of the applicant is for a 

direction to the Respondents that till his retiremt 

no amcunt sLold oe deducted frciii his salary for 

hepOSitiflçj in PrOVideflt ünd. this claim is clearly 

agai ns t the jRU L es. ; Govt. srvant, so 1 ong as , e is in 

Government service, he has to deposit certain minimum 

am1nt of aooit 6% of his enoluments in his Provident 

Fund and it is not dependent upon the consent of the 
Foh- 

Government Servant, I any amc)Jnt above this amoint, 

the deduction can oe made only with the consent of the 

Govt.servaflt ccerned.Of crse there are instrnctis 

that in the lct Ammcoths of his 	 no such 

3 	 deduction can oe made. the applicant ha not mticned 

that he is approaching his superannuation and he is 

wiLhin 'ts 	 period.In viEw of the aoove, this 

prayer is also held to oe withaL any merit and is 

rejected. 

In the result, the oigina1 Application is 

rej ected but in the circumstances, wi thoi. t any order 

as to costs. 

( 
4)w1wIj 4b (sct4NAsqM) 

ViCF,-CI4MI1 OY 

KNM/CM. 


